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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAT) BENCH AT.HYbERABAD

Betweens

1,

Divisional Failway Mznager, (DG) ,
Soutn Cetitral Ruilway, Secunderabad,

Poermanent “ay Incmocicr (Con)

S.C.Rly, Secunderabad.

Chiefy Sigdal fnspector,
Signal & Telecommunication Department,

S.C.

Rly, Secunderabad.

and

N u%“%

U-Ciion oA - ﬁ%

Presiding Cfificer,
Narayanaguda, A.D,Hyderabad.

Labour Court,

0.A.NO.

/93

Date of Orger: 6/7-93

e

. Applicarts,

.o Respondents.,

Fer the hpplicantsl Mr.N.L.Devraj, SC for Rlys.

For the Resgpondentsi

CORAM3

in C.M.P.No.

o]

~l e INESEC
[ ] ]

[ ]

THE HON?!BLE. Mz, JUSTICE V.NZELAIRI RAO : VICE CHATRMAN

THE HOW'BLE MR.P.T.TIRUVENGADAM : MEMBEF(ADMW) -
The Tribunal made the following Order:-

Admit. The operation of the oxder dated 11-3-32

2% /83 is suspended until further orders.

Issue notice to the Lespondents.

Post the case nn 6,9.93.

The Divisional Railway lanager (B.G) 5.C.Rly, Secunderabad.
The Permanent Way Inspector (Con) S.C.Rly. Secunderabad.
The Chief Signal Inspector, Signal & Telecommunication

v Department, S.C.Rly,

The
Cne
One
One

Secunderabkad.
Presiding Officer, Labour Court,

Narayanaguda, IHyvcerabad.

copy to ilr.N.R.Devraj, SC for Rlys. CaAT.lyd.

copy to Mr.
spare copy,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

'HMYDERABAD BENCH AT HYDERABAD

THE HON'BLE ME.JUSTICE V.NEELADRI RAC
: VICE CHZIRMALN
AND

THE HON'BLE MK.B.B.GORTY ; MEMBER{AD)

AND |

THE HON'BLE R.T\,CHANDRASEKHAR REDLY

MEMBEL(J)
LND

THE HON'BLE MR.P.T.TIRUVENGADEM 3M(A)

Dated : 447/ ~19@e3

I
ORDER/JUBGMENT :

P

ML /L. C.EA. No,

in- .
0.2.No. Che e
IeFsNoT—— - AWapua ' )
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Admitted and Interim directions
issued

Allgwed

Dismilssed

sedr as withdrawn
sed for default, .
d/ Ordered

r as to costs.:

Dismi

Dismi
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